CENTRAL ELECTRICITY REGULATORY COMMISSION
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Record of Proceedings

The matter was called out for hearing in virtual mode.

2. During the hearing, the learned counsel for the Petitioner submitted that the
matter is listed for consideration of grant of interim tariff for the Subansiri Project, in
respect of four units which have been commissioned. He made detailed submissions
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on the issue of interim tariff and requested that the Petition be reserved for orders for
interim tariff.

3. The learned counsel for the Respondents, except the Respondent, PSPCL,
made oral submissions, mainly opposing the grant of interim tariff and sought
permission to file their respective notes of submission.

4, The learned counsel for Respondent, PSPCL, pointed out that it is not procuring
power from the generating station, as the PSA was not approved by the State
Commission, and its share has been temporarily reallocated.

5. The Commission, after hearing the parties at length, permitted them to file their
brief note of submissions, if any, on or before 16.10.2026, after serving a copy on each
other and reserved order for interim tariff in the matter.

By order of the Commission

Sd/-
(T.D. Pant)
Joint Chief (Law)
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